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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CHENNAI BENCH

APPLICATION NO: 221 OF 2015
(Public Interest Litigation)

Between:

IsanakaVedavathi
H.No.16-4-966, Pinakini Avenue,
Near Appolo Hospital,

Nellore-524 003

.......Petitioner

= VS_
1. Union of India,

Rep by its Secretary,
Ministry Of Environment, Forest and Climate Change,

ITI Floor, Prithivi Wing, Indira ParyavaranBhavan,
JorBagh, New Delhi-110003

& 10 others .......Respondents

OBJECTIONS FILED BY THE 7™ RESPONDENT
TO THE ACTION TAKEN REPORT DATED 13.12.2021

|, Rajesh Kumar Aggarwal, S/o Sh. Prahlad Parkash Aggarwal, aged about 63 years, working

as Company Secretary, with M/s Gemini Edibles &Fats India Limited, having its registered office

at Freedom House, 8-2-334/70 & 71, Road No.5, Banjara Hills, Hyderabad- 500 034, Telangana,

and one of its works at (parts) Sy. No. 1607/2, APIIC Industrial Park, Pantapalem (Epuru 1B)

Village, SPSR Nellore District, A.P., having currently come down to Chennai, do hereby solemnly

affirm & sincerely state as follows:-

il

| am the Authorized representative of the 7" Respondent Company and | am authorized to
file this affidavit in objection to the Report dated 13.12.2021. | am conversant with the
facts of the case and have gone through the contents of the application and hence | am
fully competent to swear this affidavit.

Pursuant to direction given by this Hon'ble Tribunal dated 16.03.2020, the Joint
Committee had earlier filed its Report on 01.12.2020 before this Hon'ble Tribunal, for
which this respondent had filed its objections on 17t Feb. 2021. It is further
submitted that few periodical hearings took place after the filing of objections by this
Respondent. This Respondent craves leave of this Hon’ble Tribunal to treat the
Objections dated 17.02.2021 filed by this Respondent as part and parcel of this
Objections.

It is further submitted that this Hon’ble Tribunal vide order dated 13.07.2021 had
directed as follows:-




3. The Learned Counsel appearing for the State of Andhra Pradesh
submitted that they want some more time for filing the report as
directed by this Tribunal on the basis of the objections received from
the party respondents.

4. The matter is of the year 2015. However, considering the
circumstances, we feel that some more time can be granted to the
Committee to file the report as directed. The Committee is directed to
submit the report on or before 11.08.2021 by e-filing in the form of
Searchable PDF/OCR Supportable PDF and not in the form of Image
PDF along with necessary hardcopies to be produced as per Rules.

5. The Registry is directed to communicate this order to the members
of the committee as well as official respondents for their information

and compliance of the directions”

I submit that, the Joint Committee had a meeting with us on 26.03.2021 through a
Zoom conference to consider our Objections. The Joint committee had also visited all
the Respondents’ Industries on 30.07.2021. Even though the Joint Committee was
not in a position to appreciate our compliances and amend / modify the earlier report
dated 01.12.2020, it gave 100 % compliance during its second inspection and in its
report dated 10.08.2021.

It is further submitted that a previous committee member who had signed the earlier
report dated 01.12.2020 was also part of this committee and signed the present
report dated 10.08.2021. This shows that the committee was not in a position to look
into the objections, we had filed on 17.02.2021 since that would amount to vouching
their errors / mistakes in their earlier report dated 01.12.2020.

It is submitted that the earlier objections dated 17.02.2021 submitted to this Hon'ble
Tribunal to the report dated 01.12.2020 along with typed set of documents containing
205 pages was not at all taken into consideration by the Joint Committee. Even
though the Joint Committee had our objections on hand, still while submitting the
Report dated 10.08.2021 to this Tribunal, they have not considered even our
objections anywhere as to whether the same are accepted or rejected. Further any
rejection of our objections could have been done only by recording reasons and in
absence of the same it is presumed that the Committee did not have any say to our
objections and the same stand accepted.




stop procurement of
water  from the
outside agencies
which was tapped in
illegal manner. They
shall meet water
requirement through

surface water
isources from
government

authorized agencies
only.
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7. This respondent submits a comparison chart in a nutshell which will demonstrate the
compliance made by this respondent to the Pollution Control Board norms fixed by
APPCB and that could demonstrate that the report dated 01.12.2020 in which a fine
amount of Rs. 66,00,000 was levied on this Respondent was incorrect. The Joint
Committee had not properly noted down the compliance made by this respondent
during its first inspection itself.

Sr. Directions Compliance according Compliance according to R-7

No. to Action Taken Report
_ . 13.12.2021 _ o cameises O

1 The industry shall The Hon’ble NGT vide‘The industry is being operated

pay the EC of  order dated. 24.11.2021 Fully in compliance with the
Rs.66,00_,000/- within | issued directions to the norms, prescribed by APPCB.
a week time. APPCB to keep the direction
to pay the compensation in
abeyance till next hearing |
S | date. - N ]
2 The industry shall | Not complied. We have approval for 420 KL

The industry is  still water drawl from Ground water
procuring the water from gepartment in our premises. We
the outside agencieswhich 5re aple to manage 40-50 % of
‘;‘;neﬁapped I} ‘”egallwater requirement from our in-

’ lhouse generation. To run the
The APPCB vide Ir. dated. industry, we are forced to procure
18.11.2021 requested the balance water from third party|

Collector & District vendors, who supply water, as we|
Magistrate, SPSR Nellore have not received water supply, as
district to direct the |promised in GO Ms no- 111 dated
concerned officials /130.10.2010, by the Govt. of AP.

Departments to stop illegal | . .
draw! of water fror?w bgre While  the  recommendation

wells, who are supplying concerns with APIIC, nevertheless
water to the edible oil our Company along with other
industries in  Muthukur ledible oil units have obtained
Mandal, SPSR  Nellore permission from Nellore Municipal
district to prevent ground Corporation for drawl of water
water depletion in the area. through pipeline. Submitted letter
The Collector & District on behalf of Krishnapatnam Edible

Magistrate strictly directed g ; p P

to the Revenue and Oil ~Refiners’ ~Association, to
Panchayath-raj Nellore  Municipal ~ Corporation,
departments  to take r€9arding willingness of water

procurement from NMC, through
the Pipeline into the industry door
the step. We are waiting for the

immediate action.
Subsequently,
industries requested

Nellore Municipal detailed project report (DPR).
Corporation to rovide .

‘water. | The edible - ol AttAChing  the water drawing
industries association Vide 3PProval = letter from  Nellore

Ir.dated.07.12.2021 issued ;Municipa! Corporation 23032021
consent to as Annexure-1 & submission of
the Corporation to prepare jour willingness for waterj-
DPR for laying of pipeline procurement from NMC to the
for supply of water. Commissioner, EE-APPCB &
District Collector as Annexure-2.

\=
ol ‘:-'ubad}?_)\, |
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a

We have received approval letter
for water allotment from

Sarvepalli Reservoir with
reference no
CE/TGP/TPT/DW/EE1/

DEE1/AEE2/Industrial water-
Gemini Edibles & Fats India Ltd.
77/ 30.01.2019. Attaching the
copy as Annexure 3.

We are also exploring the option
of water drawl from Sarvepalli |
reservoir. Letter submitted on‘
| behalf of Krishnapatnam Edible
Qil Refiners’ Association, to
Superintending Engineer, Rural
water department regarding |
water drawal from Sarvepalli|
Reservoir annexed herewith
Attaching the copy of letter|
submitted to Superintending
Engineer, Rural water
department as annexure 4.

The industry shall
store the spent nickel
catalyst safely until its
disposal to the
authorized re-
processors, The
industry shall dispose
the waste within 90
days from date of
generation and shall
comply with other
provisions of HWM
Rules, 2016 for
transportation

and disposal. o
The industry shall not
discharge  treated/
untreated effluents
into the Budhakaluva
drain,  Pantapalem
irrigation channel or
into land

premises.

The industry is storing
spent nickel catalyst in
separate closed room until
its disposal.

_; Complied.

outside the industry

The industry shall
maintain proper
records for fullers
earth  (by-product)
lgenerated and oll
recovered from the

We have dedicated place for
storing spent Ni-catalyst.

LI'he quantum of spent nickel '
catalyst generation in our process
is very minimal. Presently we
don’t have any stock of spent Ni
catalyst.

Since it is complied, no
comments.

Complied.

ETP and its mode of

~disposal.

' Since it is complied, no )
comments.




:Ll'he. industry  shall
6 Mmaintain test results
for mineral oil in v/v%

| in the crude palm & Complied. Since it is complied, no comments.
I sunflower oil
[procuring from The industry is importing

indigenous  sources | crude edible oils and
and from the crude! carryout mineral oil test
edible  oil being through third party.
imported from foreign

countries. The proof of | The  industry is  not
testreports for every | procuring crude edible oil

consignment locally.

submitted to Food

Quality Dept.,/

regulatory bodies

shall be produced to

Regional Office, |

Nellore for every 3
~__months. ]
7 [The industry shall We have procured CAAQM station
. provide online AAQ = The industry placed and received the equipment in

monitoring station to | purchase order for CAAQM factory. The delay in installation is
continuously monitor | station and expected to be ldue to the deployment of engineer
PM10, SO2 & other |installed by the end of during third phase of pandemic
critical pollutants in | December, 2021. situation. Installation will be
| the upward and cross completed by end of Feb’2022.
- wind directions at
isurrounding villages,

| ; Attaching PO & Good receipt note|
‘ in network with other

for the of CAAQMS as annexure 5.
‘edible oil industries Q

8 [The porthole | Complied. |Since it is complied, no
provided to the comments.
stacks for manual
monitoring shall not

be utilized for online

stack monitoring.

The units shall |

ensure that real time

data is  directly

transferred from

analyzer to APPCB
server without any

_interface. S | - -

9 The committee | The Krishnapatnam Edible There has been no
observed .fly ash Oils Refiners Association yiolation/allegation against our
dumped towards | has issued purchase order|company against fly ash dumping
North side of M/s. |tocovertheareawithsand/ gutside and no  direction
Emami Agrotech | Granular Sub Base (GSB) ;

| i y whatsoever mentioned by the
Limited. All the 7nos | by 28.02.2022 vide P.O.J int C : ] ;

. of  edible oil  dated.22.11.2021. oint  Committee during  their
industries directedto visits. However, as a social
jointly compact the commitment we along with other
fly ash and to industries have filled sand in the
cover with ash lying area on the North-

Eastern direction under CSR.
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minimum 10 cm clay
/ soilcover to prevent
ambient dust. The

compliance of the
above shall be
submitted to the

Board within 15 days
along with
photographic

evidence
The  public
surrounding the
industries are in very
poor condition due to
movement of heavy

vehicles, M/s.
Emami, M/s. Gemini
!and M/s.  Adani
Wilmar Units shall

collectively construct
new concrete roads
as part

_of CSR activity.

The industry shall
develop green beltall
along the boundary
and in vacant spaces
and ensure that the
33% of total area is
covered with green
belt. In addition ,as
part of CSR activity,
the units can take
up compensatory
green belt
lands.

in public

roads Not Complied.

The access road connecting
M/s.Emami and M/s. Adani

Wilmar Unit- II is not
improved. The industry
representative informed

i that there is a land dispute
and temporary
improvements
progress.

are

under

he PO has been attached as
Annexure 6 & work is completed.

' This point is not related to this
respondent. |

Not Complied.
The industry is suppose to
developabout 4.6 acres of
green belt. But, the
industry has developed
greenery in an area of
about 4.2 acres only.

The industry shall
ensure that proper
segregation of
various types of
[hazardous wastes
and shall provide
with leachate
collection system and
}(o route the run-off /
leachate to

(ETP for treatment.

Complied.
The industry stored the
hazardous wastes in a
closed shed with partition.

Complied.
We are maintaining more than 33
% green belt. Every year as pe
APPCB advice during Vanam
Manam season, we are doing
plantation in factory premises,

nearby villages & approach

| roads.

We have procured another 9.85
acre land and will increase green
belt further.

Photos of green belt is enclosed

|as annexure-7.

Since it is complied, no

comments. ‘



13 TThe industry shall |

ensure that thestorm
water drainage
System as below:

i. Entire effluent,
| including floor
washings,

spillages  etc.
| shall be sent to
i the ETP
through
permanent
pipeline
network laid
above the
ground level
with
appropriate
color coding.
ii. The first flush
of storm water
for the first 15
minutes  shall
be collected
androuted to
the ETP.
Implementatio
n plan of action
| shall be
furnished to the
| Board within 15
days.

.There shall not
be any entry of
contaminated
| wastewater
| into the storm
waterdrains.
14 The industry shall
scrupulously comply
with all other
recommendations
made by the Joint
| Committee in its

ii

reports dated
1.12.2020 and
10.08.2021.

Since it is complied, no
comments.

Complied

The industry is routing the
15t flush of the storm water
into the storm water drains
and provided 3 nos of
pumps inthe storm water
drain to transfer to the ETP.
The industry has provided
rain water harvesting pit in
an extent of about 0.35
Acre

The industry is maintaining
dry condition in the storm
water drains during non-|
rainy days.

Partially Complied. Fully Complied as per the
The industry complied with | points/observations pertaining to
the issuespertaining to the | R-7 (Gemini Edibles & Fats Indial
individual industry but not Ltd.), in Action Taken RepOrq
yet complied with the|dated 13.12.2021. ,
directions pertaining to the
all units such as raw water,
' clay / soil cover over the
ash dumped in the vacant
area, CAAQM station in the
nearby |
village.

15 [The industry shall
extend the existing
Bank Guarantees for
further periodof one
iyear.

The industry has Fully Complied. |
submitted bank guarantees Bank Guarantee renewal have
for Rs.11.0 Lakhs whichis been completed & submitted to
| valid upto 06.02.2022 and APPCB on 02.02.2021.

Rs.20 Attached the acknowdgement

Lakhs which is valid copy from APPCB as annexure-8, |

upto 26.02.2022. |




8. This Respondent further submits that we are operating our plant in conformity with
the norms of Pollution Control Board. From time to time, we are making
improvements as per ‘Consent for Operation’ issued by APPCB after due verification
of the plant periodically and carry out any mandatory requirements which needs to

be done at our end.

For the reasons stated above, it is humbly prayed that this Hon’ble Tribunal may be
pleased to reject the Joint Committee’s Report in so far as this Respondent is concerned
and set aside the imposition of fine amount of Rs. 66,00,000/- sought to be levied without
any basis and pass such further order or orders that this Hon’ble Tribunal deems fit and

proper in the facts and circumstances of the case and thus render justice.

t
»

For Gemini EdibiTjt Fats India Limited

bt 5 - LN
Rajesh Kumar Aggarwal
Company Secretary & Compliance Officer
M. No: A19736
Solemnly affirmed at Chennai
On this the 16" Day of February 2022 BEFORE ME,
And signed his name in my presence. |
H -%-W-S%S’b\l\

ASaq, WAk I\hmwo.ﬁlqw, Qrawny. 4o
ADVOCATE, CHENNAI

COUNSEL FOR 7™ RESPONDENT
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NELLORE MUNICIPAL CORPORATION

To
The General Manager,
District Industries Centre,

From
K.Dinesh Kumar,l A.S,

Commissioner
Municipal Corporation, Nellore,
Nellore. SPSR Nellore District.

Roc No: 54/MAE/NMC/2020-21 Dt: 23 .03.2021

Sub: Nellore Municipal Corporation —~ Request for allotment of 3000
KLD water for edible oil industries in Pantapalem Panchayath

for industrial purpose - Regarding.

Ref: Lr.No: Nil, Dt: 10.02.2021 of General Manager, District
Industries Centre, SPSR Nellore.

CREa@

It is to inform you that, in the letter reference cited, it has
been requested the Nellore Municipal Corporation to provide potable
water for operating the refineries, for running boilers, cooling the
towers  top-up, gardening and drinking purposes of
manufacturing companies located in Pantapalem Panchayath.

This office after comprehensive study accepted in principle to
provide the water required to a quantum of 3000 KL per day in
compliance with the rates stipulated in the by laws of Nellore
Municipal Corporation i.e Rs.60/- per Kilo Litre. The pipe line laying
cost shall be born by you and the technical expertise will be
imparted by Nellore Municipal Corporation,

Since, the laying of pipeline will take time, mean while
necessary permissions will be given for providing required water,
which shall be transported to the end point by making your own
filling and transportation arrangements. The concerned parties
shall ensure that the premises is maintained upto the satisfaction
of Nellore Municipal Corporation. Nellore Municipal Corporation
reserves the right to revoke the permission to take water / supply of
water. The concerned companies shall pay advance for 30 days,
only after settling for 30 days, NMC provides water for the next
period,

Your’s Faithfully,
AV

Commissioner

Nellore Municipal Corporation

JBI}

£,
=

RN SRR EN + S
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ANNEXURE-E

Krishnapatnam Edible Oils Refiners’ Associatoio

203, Diamend House, Sehind Tspaz Building, Panjagutta, I-Hyderabad - 500082, lelarp am .,

{Regn. No. 1020/ 2014)
Ta. Dare: 07-12- oy
The Municipal Commissioner
SPSR Nellose

Sub:  Consent 1o diny Water fiom Nellore Municipal Corporation through pipcline for induntiioe | i
for edible oil refineries and request for initiation of DPR

Dear Si,

We ace the refiners of edible odls at Krishnipatnam port. The edible ol relining indusrry has devele il
since che year 2010 onwards. There ace seven cefineries operating at Krishnapatoam port. We Inp- ol ¢
edible oils at Krishaapainam port, refine the oil and sell it in packaged orin bulk form, Jargely across ther Sow
and Eastern part of Tndia,

To ateract industry w set up in the state of Andhra Prades| y, the Andhra Pradesh Indusrrial [eavesn
Promotion Policy 2010 — 2015, as issued by the Tndustries and Commerce department had comminte < (¢!
of wuler ot the doorstep of the industry. "I'he existing edible oil refineries ar Kiishnapatnam were ad sct up u
this molice. § inwever, this promise of water delivery at the doorstep of industry has not materializad.  PNow

ng to fend for ourselves to source warer, an essential iters £ 2un

suies have been set up, we are havic
W regine waler fur runiiy bulders, couluy Lowers, garde ning

Qur in.
indusu)-. or opezating our refisieries,
drinking prmose,

Uhe Ground Waser Depaziment of Andha Pradesh has pediodically given conseat o dig borewe1ls in
a8 we ran our uuils using water from those borewelis. Over rime as the refineries have wxpueaded

source of water from the Government, the r=fuenss hazve b

preouscs a
WARer requirements have increased, with no
pucchasing water from owside vendous,

sstrict Collector and your recent past discussions we are all interested to take Wager i+
term industry interest. Our water recquirerm

8000 o 9000 K1 /Day as few more caew

As direcied by the D
Nellore Municipslity through Pipe Line by keeping view of long-
will be approx 6000 KI1./ Day presently usl In fature it miy go to
are coming up at Frishnaparnam

e for a DPR (Detailed project Repo

Requesting your pood scif 1o kindly trear this zs our consent and arrang
for pipline laying from Nellore cerporzton to Edible oil cluster,
Thanking you.
Youss fithfolly,
For k7 .'fi INAPAIN 9—1 EDIBLE O:LS REFINERS’ ASSGCIATION
Autmﬁd bu—mruﬁ; Ll
List of operating Edible Oil refineries in &eishnapatmam:
L. South India Krishna Oil and Fats Py, Lid.
2. Finami Agrotech Ltd,
3. Gemim Edibles and Fats Lid.
4. Adand Wilmar Led. (Unit -1)
5. Adani Wilenar Led. (Uit -2) \'

6. 3F Indusuies Led.

7. Saatoshimathaa Hdible Oil Refinery Pyr. Tid.

Pagelull
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tnam Edible Oils Reliners’ Associationn

Krishnapa _a
203, Diamond House, Behind Topaz Building, Panjagutta, |-Hyderabad - 500082, lelangan
(Regn. Np. 1020/ 2014)
To Date: 07-12-2021
The Municipal Commissioner
SPER Nellore
Sulyr  Consenl W deaw Water Tom Nellore Municipal Corporarion through pipchine fe industrn] puEL SO
for edible oil refineries and request for iniradon of DR

Dear Sir,
Ihe edible oil refining indusrcy has developed Bacie
am port. We unport e -ude

We are the refiners of edible ofs at Krishnapawmam port.
across the Souek wri

smee the year 2010 onwards. There are seven refinerics operanng ar Krishnapatn
cdible oils at Krishnapatnam post, tefine the oil and sell it in packaged or in bulk form, Jasgely
and Eastern part of India
To attract industry to set up in the state of Andhra Pradesh, the Andhra Pradesh lndusrtia{ [nv{:su‘\-wm
Promotion Policy 2010 — 2015, as issued by the Tndustries and Commerce deparument had committed deli~very
of water at the dvorstep of the industry. The existing edible oil refineries’at Krishnapatnam WE_ﬂ‘-.ﬂu sctup uewler
this policy. | lowever, this promisc of watcr delivery at the dourstep of indusury has not mlel_ial!_ﬂd- Now il
our industrics have been set up, we are having to fend for ourselves to source water, an cssential item 10 TUCL our

indusery.  For opersting our refinencs, we require water for rumg boless, couling towers, gardening il
P E ; 4 8

drinl;i'ng pumpose.

‘I'he Gronnd Water Department of Andhea Pradesh has perodically given consent to dig borewells in o
premises and we ran our units using water from those borewells. Over rime as the refineries have f::cpmdcd and
warer requirernents have increased, with no source of water [tom the Government, the refineries have een

purchasing water from outside vendors,
As directed by the Disrrict Collector and your recent past discussions we aze all interested to take Water Evom
Nelloce Municipality thzough Pipe Line by keeping view of long-term industry interest. Our water requircranent
will be approx. 6000 KI./Day presenty and i future 1t may go o 8000 to Y00 KL /Day as few more new Lanits

are coming up at Knshnapatnam.
Requesting your good sclf to kindly creat this as our consenr and arrange for 1 DPR (Detailed project Rep>ort)

for pipeline laying from Nellore corporauon o Edible oil chuster. ////::’:.—_-_:-;; F};; :“t\\t\
Th:l:ll-‘.iﬂg yo. /) .J{»‘ - \’.g¢ .‘-t
(75

Yours rﬂithl-lﬁ!y. fi
r‘
Far KRI:‘EJ&\]’.YYN.\/M EDIBLE OILS REFINERS' ASSOCIATION 1.'1‘ .

BRI VS

Authorsed Signiory

List of oprrating Bdible Oil refinenes in Krishnapatan:
1. South India Krishaa Oil and Pats Pve. Lid.

2. Fmami Agrotech Ltd.

3 Gemini Edibles and Fata Lod,

Adand Wilmar Led. (Unut -1)

»

5. Adani Wilmar Led. {Unit -2)
6. 3F lndustries Lid.

Sanroshimathaa Edible Ol Refinery Par 1urd

el

_ i Page lofi
bubﬂ)””*“*i (eywy £ Lot g €0, wcyont

7 *

L5



ANNEXVRE -3 12

Office of the Chief Engineer,
NTRTGP, Tirupail

« No.CE/TGP/TFI/DW/EEL/DEEV/AEE2/Industrial Waters Ge:ini Edibles

i']:.-\'i'-!‘l'“f:(.'._ :
' & Fats India Pyt Ltd / 77 /Date:30 112019,

present: Sri. R. Muralinatha Reddy., M.Tech.,
Chief Enginger.
NTRTGP, Tirupati

Gemini Edibles & Fats jndia Pvt Ltd,

Sub:-Water resources Department- Single Desk Policy-
facturing edi ble

pantapalem Village, SPSR Nellore District— Establishing a new factory for manu

oil refinery - Allocation of 621 KLD ( 8.00 Mcft) of water from  Survepalli Reservoir for

industrial Purpose- Permission Accorded-Communication- Regarding.

Ref- 1. GoviMemo.No.2772/Reforms/A2/2015-1, dt-30.09.2015.
2. G.0.Ms.No.116, Industries and Commerce (P&}) Department, dtd:-31.08.2017.

3 ENC(1)/WRD/VID Lr.No.ENC(1)/EE/DEEL/AEE2/IWS(NATEMS SUGAR Pt Ltd)

Dt:-17.07.2018.
4, ENC(1),WRD,VID, Lr.No:ENC(1)/EE/DEE1/AEE2/IWS(M/s Gemini Edibles & Fats
India)Pt:09.01.2019 communicated vide T/O Endt,No.CE/TGP/TPT/DW/ EEl/ DEEV/

AEE2/ Industrial Water Supply/ Gemini edibles & Fats India /3 5/ D1:-10.01.2019,
5.SE/IC/NLR, Lr.No.18 79 Dt: 24.01.2019.

HE Tk

Considering the request of the Gemini Edibles & Fats India Pvi Ltd, Pantapalem
Village, SPSR Nellore District Establishing a new factory vide reference 4™ cited and based
on Govt. Memo.No.2772/Reforms/A2/2015, dt-30,09.2015, permission is hercby acecorded to

draw water fo a maximum of 621 KLD or 8.000 Mcft per year from Survepalli reservoir,

This water allocation is accorded subject to proportional share of availability of water
and releases in to canal. Measuring arrangements, cost of construction of OT sluice, pipe lines

Storage arrangements etc., if any, shall be born by the establishing authority itself. Release of
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water would be done only after fulfilling all the conditions stipulated while giving allocation
and a proper agreement is entered between ihe industry and Water Resources Deperiment for O
& M as well as realization of royaity from the industry, The water royalty charges shall be

levied @ Rs.5.50 per 1000 Gallons or at the rates prescribed by the Gove: ;- ent from time to

time,
To.
e
M/s Ger_nlnl Edibles & Fats India Pvt Ltd,,
Pantapalem village,
SPSR Nellore District
Sd/-(Dt:-30.01.201 9)
Chief engineer,
NTR TGP; Tirupati,
Iite I/
Dr-lr.-u:_\' l:.: tive Sneineor (DESigiiS)

O/o Chief Engineer
NTK TGP: Ti rupati,
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ANNEXURE =

KRISHNAPATNAM EDIBLE OILS REFINERS” ASSOCIATION

#203, Diamond House, Behind Topaz Bullding, Paniagutfa, Hyderabad — 500 082, Telangana

Regn. No. 1020/2014

To Date: 06-12:2021

The Supefintending Engineer,
Rural Water Supply and Sanitation Department,
Nellore;

Dear Sir

Sub: Distribution of Water frém Sutvepalli Reservoit through yourinfrastructure for Industrial
Purpose - Seeking siipport to transfer the same from Survepalli Reservolr ~ Reg.

With reference to the above we bring to your notice that this KRISHNAPATNAM EDIBLE OILS
REFINERS' ASSOCIATION formed In the year 2015 with membership of Seven Edible Oil Refineries

focated In the same-cluster and In the same business line and some more to be established.

With reference to the above cited subject, we bring you the foflowing:

All these industries have started their operations samewhere in between 2011-12. And as per
industrial Investment Promotion Policy 2005-10 — Andhra Pradesh — Pipe Line Schems the
Gavernment assured Infrastructure like roads, power and water at the door step of the tndustry, but

could not materialized so far.

AR the Industries got appraval for drawing ground water through borewells from the AP Grou nd Water

but the plants are in the coastal area close to the sea the éruu nd water is completely saline, and the

‘industry can only draw the shallow water from the upper level of grourid which is not sufficlent.

And later on the Government has allocated permission to draw water from Survepally reservair which
is ten to 14 kilo meters away from the industries. Efforts are on to draw water jointly by all the Fdible
Oil Industries through a common plpeline. All the Industries for the time belng are procuring water
through tanker Lorries. Now the District Administration and APPCB is directing uss, not to procure the

water locally.

14
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KRISHNAPATNAM EDIBLE OILS REFINERS” ASSOCIATION

# 203, Diamond House, Behind Topaz Bullding; Panjagutta, Hyderzhad — 500 082, Telanganz

Regn. No. 1 014

There are around elght industries of the same line of manufacturing (Edible Ol Refineries) located at
the same focation, all Industries are facing the same concern and all industries got their aflocation of
water from the NTRTGP, Tirupathi. We all preﬁared to bear the tatal cost involved in preparation of
DPR and laying the plpeline to all the industries from your existing set up (Survepalli reservolr).

Since laying of pipe line may take some time, in the meantime, we would Jike to draw water from your
existing infrastructure as per allocation throughwater tankers for the time being-until the pipe line is
matertalised. We are ready to pay water chatges for the estimated quahtity in advance as fixed by the
Department. We can be part to bear the cost liivolved in preparation of DPR maintenance of Pump

House & infrastructure and laying the plpeling to all the industries.

Hence, we are hereby sincerely requesting you to please transfer the water allocated.in our account
from Survepally Reserveir as per allocation through water tankers ahd address our concern at the
earllest for which the act of yourself is highly helpful to all industries located in this cluster.

Thanking you.
For Krishnapatnam Edible Oll Refiners Association

J L,VMLH
Authorlsed Signatory

c.cto Executive Engineer, RWS, Nellore Division, SPSR Nellore Dist.
Deputy Engineer, RWS, Nellore Division, SPSR Nellore Dist.

Waterallotmentdate _Actual Quantity of

$No Name of the Factory from Chief Engineer - NTR Allocation

-TGP ) KLD

1 Adani Wilmar Limited Unit 1 28.02.2019 264

2 Adani Wilmar Limited Unit 2 20.03.2019 550

3 EMAMI AGROTECH LIMITED 30.01.2015 400

4 3F Industries Umited 01.04.2019 1500

5 Santhoshimathaa Qils & Fats PvtLtd. - 22.03.2019 151

6 South India Krishna Oils & Fats Pvt Ltd ' 11.02.2019 s20

7 Gemini Edibles & Fats indiattd 30012019, a1

15
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NK Square Sclutions

Piot No 83/3, Saraswati Nagar Colony
Lothukunta, Secunderabad
Hyderabad 500015

040-48514821

GETIN 36AAKFN3BA5!1ZW
PANAAKFNIRAS)

Bill To

GEMIN! EDIBLES & FATS INDIA LIMITED

Sy.Nc.1807/2 Epuru 1 B Pantapatem V,Muthukur,M,SPSR,
Nellore DistKrishnapatnam -Andhra Pradesh -524323
Hyoderabad

500034 Telangana

India

GSTIN 37AADCGS180F1ZT

Piace Of Supply: Andhra Fradesh (37}

Tarms

TAX INVOICE

Invoice# INV-INKSS-0500

Ship To

GEMINI EDIBLES & FATS INDIA LIMITED

Sy.No.1607/2 Spuru 1 B,Pantapalem VMuthukur M oo
Nelare Dis:Krishnapalnam -Andhra Pradesh D243
Hyaerabad

500034 Telangana

India

Net 15

12/01/2022

i 1 50,000.00 9,000.00 50.0
¢ Baad Rata: DG STGGT P
50 aurnones

- tour Analeg to Digeal mpute iFgor 40

~UBR 2.0 CHMMUNICATIO

SAC 8817
b Porspfrar e s & Juntinacus avnomot A Qeailty Suistuneg 1 10.00,000C 1.8C.000 0 10.00.0

AAQMS] - ot Maunied A2Q0E .00 Ty T

E A T G
M “1:_[!'. fjitte g

M ais i
it il T
Dizla tmtervat : 2-30 murines (confipuabiel

Canlications:
Prager inpet Oednne Broare

Ponel;
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SAL BOIT

fterms in Total 2

Notes

Thenks for your business
Terms & Ceonditions
Subjec! I Fyderabed Junsdiction

ICICI Bark A/C No - 249105001412, IFSC Code * ICIC0002491, Kukatpally - Phase VI Branch, Hyderabad

As this Inveoice s Digitally Signed, 2 wel ink signature is not reguired.

Sub Total
Totel Taxable Amount
IGST (18%)

Total

Balance Due

—10,50.003.C0
=10,50,C00 0
1,88,00C OC

2,39,000.00

42,39,000.00
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" BETA POWER 5YSTEMS

_ H.no: 38-15/107, Vincbha nagar,
i Vavupuri, Ssinikpuri,

City: Secunderabad, Celi: 98491648385,

| state: Telangana, Code : 36
| GSTIN/UIN: 36AYCPMS869P1Z8

BUYER - ' PO Date: 09.12.2021 Delivery Date : 15
Gemini Edibies & Fats Limited. , ) )
Sy.Me.1607/2, Epuru 1B, Pantapalem,V. Muthukur, ' Qespatched through: . Destination
v1.SPSR, Nellore Dist,Krishnapatnam, AP- 524323 . .
GSTNO.37AADCG5150F1ZT.  Mob- 9866556107 | pefivery Address: -
S.NO: Description of Goods | HSN/SAC | GST Rate Quantity Rate Pe
"1 Fuji Electric 1kva Finch PW Online UPS _ 85044090  18%  1No . 12,215.00 [ Nos :
36VDC 1/1, Rack and Cables
|
Warranty: 2Years 43 2
SI.No: C120214023&8776.
. IGST 18% h
|
- Total ) T 1Ne 14,43
; Amount Cﬁar_gea.bl_eh{ in word"s) o a ) N - &
i INR : Fourteen thousand four hundred thirteen and seventy only
" HSN Taxable Value - - T 1GST Tot:
o e — — Tax s
Rate Amount Rate Amount
| H |
85044090 N 12,215.00 [ 18% 1 2,19870 2o
 Total 1221500 1 2,198.70 5 1

" invoice No: 165 " Date: 15-Dec-20221

Delivery Note: Mode/Terms of peiyn

i 'Sub‘niier's Ref. Ref . 1G

PO NO: 1500005036 Document No:

“Tax Amount in words): INR : Two thousand one Hundred ninety eight and seventy only

Bank Details . ULB BNk LIVITED

* Beta Power Systems, A/C No.05122900000165
| Branch : A.S.RAD Nagar
- IFS Code : DCBLO0O00S1

- For BFTA POWER 5YSTE 1
,h- .
+ i S

§ ( oo

0’?\‘__, =
Auméﬁlsm sfe NATO;

| z LA Bl

19



BET-4 POWER SYSTEMS
H.no: 38-15/107, Vinobha nagar,
Vayupuri, Sainikpuri,

City: Secunderabad, Cell: 9849164835,
State: Telangana, Code : 36
GSTIN/UIN: 36AYCPMS862P1ZB

__"l;iﬂroice No: 166

" Delivery Note:
$L;pblier's Ref.

' PO NO: 1500005037

BUYER

Gemini Edibles & Fats Limited.
Sy.No.1607/2, Epuru 1B, Pantapalem,V. Muthukur,
M.SPSR, Nellore Dist,Krishnapatnam, AP- 524323
GST NO.37AADCGS150F1ZT.

Mob- 9866556107

PO Date: 09.12.2021

Despatcﬁéd through: '

Delivery Address:

Date: 15-Dec-2021
Modeﬁerm§ of pay =

Ref : IG

4 [Socument No:

Delivery Date : 15.15 .'0

' Destination

-

$.NO: Description of Goods HSN/SAC GST Rate Quantity Rate per  Armount
1 Amaron Quanta SMF BATTERIES 85072000  18%  3MNos  2,24100 Nos
12V - 26AH _
Warranty: 2Years 6,723.00
R S 1,882.44
T Totadl 3Nos 8,605.44
Amount Chargeable (in words) o E&OE
INR : Eight thousand six hundred five and fourty four only
T HSN "~ Taxable value IGST  Total
' TS, - Tax Amouni
Rate Amount Rate Amount
85044090 - 6,723.00 28% 1,882.44 1,882.44
| !
B Total 6,723.00 [ 1,882.44 1.882.44

Rank Details : DCB BANK LIMITED
Deta Power Systems, A/C Nu.05122900000365.

Branch : A.5.RAQ Nagar
| IFS Code : DCBLOOOOOS1

“ax Amount (in words): INR : One thousand eight hundred eighty two and fourty four only

e
{cz : 0'5‘}‘:
<\Av )¢

W o
AUTHORISED SIGNATORY

20
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Krishnapatnam Edible Oils Refiners’ Association

203, Diamond House, Behind Topaz Building, Panjagutta, I-Hyderabad - 500082, Telangana

(Regn. No. 1020 / 2014)

PURCHASE ORDER -

Vendps i h | Order NO -[

. [ . LU

{ I Ravindra Reddy | Date . l
i ' L1202

Epuru Balijapalem, Fpuru (posi) | Your Rel [ b e i
— ——— e e e . y | x E: ojec
Muthukuru Mandal, SPSR Nellore Dist., i Project Krishnapatnain proj

Ao Pradesh

' _Mlol.:i:]c No:
GSTNO |

e
BillTO

EPURU IDB
'F”antapzﬁa_n_\f‘il_f&g\;he:_,'\«!uthukur; Mandaf;gﬁgﬁ Nellore D]ST

Andhra Pradesh B
Sr.NO Dreseripiion el
nit
i, - Filling ol SundUSB with 100 MM Clin
thickness unifomly, watering rolling
with vibwizias rotler approx. 10 Acres |
Land. |
' |
. ] T r
Amountln | Forty one lahlis eighty four and eight
Words | hundied SCVERLY TUpees -

' Terms and Conditions
] Please return a copy of PO signed as 4.
| ucceptance, !
|
) Safely of the people should be your 3
| Scope i

tied by Association Conmmitice
mumntbuers, |

of Keishnapatnum Edible Oil Refiners Assotiution

be ce

| Authorised Signatory

i\'.‘u:|';‘|\'dh'l_ .
EPURU 1B

Pantipulem Viikape, Muthekuy .'\i.mdu]. SPSK Nellge
Dist,

Andhia Prudesh

| ]
Oy Rue | Value g,
4o 863 1 3546300
| |
Ly

| 5% | 638370

Trensportation f Including

I Tot! Ameunt | 4]343‘70.
|

| Vendor shall submit AFPCB certification (NOC) b:,?g;;
last puyment. Work must be completed betore 2812/2022.

| If any delay, Association can recover 10% each for egeh

| _\fﬁ(_.‘k \L'L'l_v_ I]'n‘!_ll tureet L'.'lh.'_.

| Payment Terms: 251
of 51 %% work, 25%% utter cornpletion of 759% work 25

| after NOC from the APPCB Officials,

| e

| Any dispute arising from the sbove transaction shall be ~

I a subject matter of the courts of Netlore

}' Vendors Acceptance

%

| Authorised Signatory

e mEL e
« Advanee, 25% afjer completion |

1
1
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PNNEXVRE =8\ b
Gemini Edibles € Fats India L 8mited

{Formerty known as Gemini Edibles € Fats India Private Limited)
Regg. OF : "FREEDOM HOUSE", 8-2-334/70 £ 71 (Opp. SBI Executive Srctas 39
Road No. 5, Benjare Hills, Hyderabao - S0Q 034, Telangana, mdsf
Phene : -S1 40 €735 P88, Fax - 81 40 £735 7878w, gehmctia com

CIN : U1S20STGZ00EPLCOSET08 PAN : AADCES1L S0F

To Date: 31.01.2022

The Envirenmentcl Engineer

APPCB, A.P.5.F.C. Building

A.K.Necgar, Nellcre-524004

Dear Sir,

Sub: Revclidation of Eank Eucrentee cmount Rs. 20,00,0C0 & Rs. 11,00,8C0 -
Reg.

Ref: 1. Netice frem APFCB- EN/PCB/RO-NLR/2021-5¢3 dated ©5.01,2022.

2. B6 Ne. 16340100008548 deted 27.02.2018 (AXIS Benk) Hydercbad

fer 20 Lekh, geing to be expired cn 24.02.2C22.

3. B6 No. 16340100C12840 detad 27.01.2022 (AXIS Bark) for Rs. 11

lekh geing to expire on 06.02.2022.

With reference to the cbove notice, we have revalidated both the Bank Guarcntees of
Rs. 20 Lekhs & Rs. 11 Lekhs and hereby submitting tc AFFCB RO-Nellcre office.

The deteils of Benk Guarantee deteils are cs below:
E6 No. 163401000C8548, dated 27.02.2018, Amendment dated 27.01.2022, with
- Exriry dere 26.C5.2023,

EG No. 1340100012840, cated C7.C2.2C20, emencment dated £5.01 2022, with
Expiry date 06.03.2023,

Yours Sincerely, ' |

s

Subhendu S. Manna & ‘
Gemini Edibles & Fats India Lid: -
Krishnapatnam -

orks :

® SLvey No IBD?IE.fAPIIC Industrizl Park, Pantapsiem (Epuru 18] (V). Muthukuru (M). Sri Potti Sri Ramuly Nellore Dist. - 524 323 (AP

® Survey NDSH-!PSI‘CSE-HE,J??. 173 £ 308, Thammavaram (V), Suryaraopeta (G.P), Kakinada Rural (M), £.G. Dist. - 533 D05 (APr)

® Plet Nos. 25, 30, 32, 33 ¢ 24 A APIC Industrial Park - Vakalapudi, Vakalapudi (V) and [G.P.}, Kakinada Rural (M), E.G. Dist. - £33 ¢0O5 (Ak)



5r. No. 13658(19;

Ay B s e

IS BANK LIMVITED #= 0
&% P W Ad B
o b
AXIS BANK LIMITED
CBB HYDERABRAD
CBB HYDERABAD
FIRST FLOOR, NO 4-3-879/8
GREEN LANDS
HYDERABAD-500014
Ref.Ne: 16340100008548
Daoe :27-01-2022
To, '
IRE MEMBER SECRETARY, A.P. FOLLUTION CONIROL BOARD, D, NO. 33-26-14, /2. NEAR Py
SUNRISE HOSPITAL, PUSHPA HOTEL e
CENTRE, CHALAMALAVARI STREET, \ [ P
KASTURIBAIPET, VIIAYAWADA - 520010 ¢
Deecr Sir,
{ 1\ N )
BG No. | 16340100008 548, & _ Y‘W

Dote ol Issve. 127-02-2018

OPP TO S8 EXECUTIVE ENCLAVE, ROAD NO.S

HYDERABAD )
Date of Amendment 2501-2022 Ty
Amended Amount ol BG Rs. 80.00.000.00 | RUPEES HuRFY LAKHS ONLY )
Amended Expiry Dale : 26-05-2023
Amended Cloim Expiry Date 1 26-05-2024

We forward herewilh the amendment 1o the obove Inlend Bank Guarantee in original issued by us in your ‘crvo

Al other terms, condifions and clauses of original Bonk Guerantee shall stend unaltered and remaein in forca il e
cote of expiry.

Please Note:

" The beneficiary in their own interest should verity the genuineness of this guaraniee from foilowing office of ti o

Bark,
AXIS BANK LIMITED
BG Conlirmallon Desk, Transaction Banking Operations
Sth floor, Gigaplex, Building No 1,Piot No I.T.5,

MIDC Airoli Knowledge Pork, Airoli,
Navi Mumbai 400708 (TelFax: 022-7 1315803)

BG confimation can olso be sought by sending email to Ibg.confirmation@axisbank.com.

FOR AXIS E NK LIMITED FOR AXIS BANK LIMITED

Lol

£ AUIHORISED SICHAIOKY

i M__
AUTHCISED SICHATO Y
NAME: e )
35 No
";',-;'."':'“-': Pl rita g ot
Enct:Amencment 1o BGnk GUGicniee Number 1634010000548
=4 ¢

P ity o g s o e —

A R T NI SeTRRe

Eat LS L R L s
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SQOTI°Ed FFTHT TELANGANA .y A CE
/ll"k' T
¥ K. RAMA CHANDRAVATHI
S1. No: 1707 Date. 25/01/2022. LICENSED STAMP VENDOR
3 . _ LNo 16-11-027/1999,
Sold To * Newton R.L No 16-11-001/2020
Lucas R/o. Hyd SHOP No 6-3-387,
: - GCeming Bd: 2 : NEAR HIMALAYA BOOK WORLD
For Whom  : Gemini Edibles and Fats India Lid. BESING JOC FETRO!. UMD
PUNJAGUTTA, HYDERABAD-42
] Maobile Phone Number - - 939249¢1025.
]
]
13
Amendment No, 7 dated 25-01-2022
Bank Guarantee No: 14340100008548 daled 27-02-2018
To,
4 THE MEMBER SECRETARY, A.P. POLLUTION CONTROL BOARD, D. NO. 33-26-14, D/2, NEAR
SUNRISE HOSPITAL, PUSHPA HOTEL
i CENTRE, CHALAMALAVAR) STREET,
i KASTURIBAIPET, VIJAYAWADA - 520010
’ Qu_ﬁrmlf f'ualtmlua Mo: 16340100008548 daled 27-07- SR isstre in yrener frvaur an
behalf of GEMINI EDIBLES & FATS INDIA L{MITED
! . Page 1of 2

For F'-a_r;l.l Bank Limited
: 1 — For Axis Bank LIm =
oty
Anthonsed Signatory

Authonsed Sipnatordy

Rajkiran Bandar Raj

B el aaea o
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5

¥ ;
¢ " & |
¥
i i
SQOIT°Ed FFAMAT TELANGANA © A

K. RAMA CIIANDRA V A'VH)

Sl I\F(J: 1706 Date. 25/01/2022. LICENSER ST AMP VENDOR
Sold To : Newton . No  16-11-027/1999,

-] ] 2
Sto. 4 Lucas R/o. Hyd giib?uicfs]-;-g;fhm

: Gemini Edibles and Fats India Ltd.

NEAR HIMALAYA BOOK WOR LD
BESIDE 10C PETROL PUMP

For Whom
£
PUNJAG UTTA, HYDERABAD-82
Mobile Phone Number : - 9392490025,

S '
H

£ This Non-Judicial Stamp paper forms an

) integral part of the Bank Guarantee No.

: 16340100008548 Dated 25" Jjanuary 2022

5 issued by Axis Bank.

For A)ﬂ!&\l Eank Limlrac ;
[ For Axie cank Lim tec

[ ! : -" \ L
PO W L[ e 1~[J1U -7
| ' By ¥ rimeg STy
f"r.
4 ! o Al

B

42
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end t No. 7 da -01-20
Bonk Guaraniee No: 16340100008548 dated 27-02-2018

1634010008548 doted 27-02-2018 RS.2000000/-(Rupe=es Twent

With reference to our Guarantee No,
of GEMINI EDIBLES 8 FATS INDIA LIMITEID has been

Lakhs Only) issued in your favour by us on behalf
omended as below:

| Particulors _ [ Existing ~ [Tobereadas

| Expiry dafe ' 26-02-2022 o 26-052023
| Claim date 26-02-2023 26-05-2024 o

All other terms ond conditions of our original guarantee no. 16340100008548 dated 27-02-201 8

remains unchanged.
This omendment forms integral part of our aforesaid guarantee and should be presented cilo ng witt
the original guorantee.

Date: 25-01-2022
Place: CBB HYDERABAD

ited

\
K 3
'f_‘ ok Limited ."-',-'--T__'u. s For Axls B nk L
For Axis | 1 A e all
I’\ ) L:, f el AutHarlsed Signatory

Rajkizcor Randar Raf
53 Neo 11858
SR MANAGER

Page 20of 2



4w AXIS BANK LIMITED

.

AXIS BANK LIMITED
CBB HYDERABAD
CBB HYDERABAD
FIRST FLOOR, NO 6-3-879/8
GREEN LANDS
HYDERABAD-500014

Ref.Nc: 146340100012840
Date :2501-2022

To,
THE MEMBER SECRETARY, ANDHRA PRADESH POLLUTION CONTROL BOARD,D.NO.33-26-14, D/2,

NEAR SUNRISE HOSPITAL.PUSHPA HOTEL
CENTRE, CHALAMALAVAR| STREET.
KASTURIBAIPET VIJAYAWADA 520010,

Deor Sir,

0 16340100012840
:07-02-2020

MS. GEMINI EDIBLES & FATS INDIA LIMITED
FREEDCM HOUSE, 8-2-334/70 & 71

GPP TO 58| EXCCUNVE ENCLAVE, ROAD NO.S

BG No.
Date of Issue,
Name and Address of the Applicant:

HYCEIRABAD
Date of Amendment L 25-01-2020
Amended Amount of BG Bs. 11.00.000.00 { RUFFES ELLVEN LAKHS CONLY |
Amended Expiry Dote : 06-05-2023
Amended Claim Expiry Date 1 06-05-2024

We

All other lerms, conditions and clous
date of expiry.

Please Note:

~ne beneficiory in their own interest should verify the genuineness of

ank.

AXIS BANK LIMITED

BG Confirmation Desk,Transoction Banking Operatians
Sth flaor, Gigaplex, Building No 1,Piot No I.1.5,

MIDC, Alroli Knowledge Park, Airoli,

Navl Mumbai 400708 (TelFax: 022-71315803)

3G confirmation can also be sought by sending email fo ibg.confirmation@axisbank.com.

‘OR AXIS'BANK LIMITED FOR AXIS BANK LIMITED

( 1 \ | : Ul d@l/"’

L.~
UTHORISEDISIGNATORY | AUTHORISED SIGNATORY

AME: Sewilivon Bandar Roj . NAME
3 No, 55 No.11898 5% No,
SR MANAGER

wctamendment lo Bonk Guarantee Numiber 1634010001 2640

e . f Y S L] AT ST e e e iy ey 0 - - oy
. _-._-_.‘--:M‘-'.-,-.-.‘w_,_‘-.,.,.i'.;&.'-fg_-_. St S PSR Y

forwaid herewilh the amendment to the abeve Inlond Bank Guarantes in original issued by us in your favea

&s of eriginal Bonk Gucraniee shall sland unattered and remam in force il 1he

this guarentee from following office of tha
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SeXOIT™ed AT TELANGANA L
Yo WA
I K. RAMA CHANDRAV.ATHI
SI. No: 1705 Date. 25/01/2022. LICENSED STAMP VENDOR
Sold Fo : Newton LNo. 16-11-027/1999,
R.L.Na 16-11-001/2020
Slo. : Lucas R/o. Hyd SHOPuNo.GJ-.'iE?.
¥ : i Edi i NEAR HIMALAYA BOOK WORILD
For Whom : Gemini Edibles and Fats India Lid. BESIE B et OOk

PUNJAGUTTA, HYDERABAD-82
Mobile Phone Number : - 9392490025,

i
}
!
E
f_

Amendment No. 3 dated 25-01-2022

Bunk Guarantee No: 16340100012840 dated 07-02-2020
To,

* THE MEMBER SECRETARY,ANDHRA PRADESH POLLUTION CONTROL BOARD,D.NO.33-26-14, D2,
NEAR SUNRISE HOSPITAL,PUSHPA HOTEL

s CENTRE, CHALAMALAVAR| STREET.

" KASTURIBAIPET VIJAYAWADA 520010,

’ Our Bank Guaraniee No: 16340100012840 dated 07-02-2020 issued in your favour on
. behalf of GEMINI EDIBLES 2 FATS INDJA LIMITED
. \ Page 1 of 2
. B
[ l._ ol o
Rajkiran Bandar Raj T
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SODT°EY AT TELANGANA iy

T e
£ A st
Flrfl A

E P
o K. RAMA CHANDRAY A1)
SI. No: 1704 Date. 25/01/2022. LICENSE;) STAMP VENDOR
S0l T+ Newton L 1 aenton
S, : Lucas R/o. Hyd SHOP No.6-3-387,

“or Who = 1ni 1 1 NEAR HIMA LAYA BOOK WORILD
For Whom  : Gemini Edibles and Fats India Lid, BESIDE 10C PETROL pUE
PUNJAG UTTA, HYDERABAD-82

i3 Mobile Phone Number : - 9392490025,

H

’ This Non-Judicial Stomp paper forms an

integral part of the Bank Guarantee
No. 16340100012840 Dated 25™ January
E 2022 [ssued by Axis Bank.
i R
1y T\ I ¥ l'/-

' SRS S - A G

] ; . )

Rajkiran Bandar Raj ety GriRbipsipog

8 838 No.11898 S5 Mo 24787

' SR MANAGER MANAGER
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Amendment No. 3 dated 25-01-2022

Bank Guarantee No: 16340100012840 dated 07-02-2020

With reference tfo our Guorantee No. 16340100012840 dated 07-02-2020 RS.11000080/-(Rupees
Eleven Lakhs Only) issued in your favour by us on behalf of GEMINI EDIBLES & FATS INDIA ARMITED hics

been omended os below:
- - " _fij_e_ read as

(Patfeviars T T Texiching ___Toberead
Dxpiydale =~ jo0s-02.2002 | 06-05-2023
o | 06-05-2024

1 06-02-2023
All other terms and conditions of our original guarantee no. 14340100012840 dated 07-02-2020
remains unchanged,

This amendment forms integral part of our aforesaid guaraniee and should be presented along wiln

the original guarantee,

Date: 25-01-2022
Place: CBB HYDERABAD \

\ ) e Hﬁi

Resjkivan Bandar Rel
55 No.11658

arR MANAGER

Page 2 of 2
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